IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

(>

296,

0.A N0 ,830/96 | Date_of Order: 17,7,96
BETWEEN 3

Nallamreddy Sreenivas Rao .s Apélicant.

AND

The Station Director,
All India Radio, Pept. of
Information and Broadcasting,

Assembly Road, Hyderabad, «+ Respordents,

Counsel for the Applicant .. Mr,N.Ramesh Kumar

Counsel for the Respondent «e Mr.N.R.Devraj

HON'BLE SHRI R.RANGARAJAN ; MEMBER (ADMN,)

ORDER

X @ral order as per Hon'ble Shri R.Rangarajan, Member (Admm.) X

Sri N.Ramesh Kumar, learned counsel for the &pplicant and

Sri N.kE.Devraj, learned e&tanding counsel for the respondents,

2. This OA is filed praying for appointmenton compas

grounds to the son of the applicant in this CA,

3. Sri N.R.,Devraj, for the respondents submitfed somn
ander instructions, After the case wvas héard for some t

learned counsel for the applicant submitted that he will

sionate

e details

ime the

withdraw ..

-

this case at present and pursue the departmental remediep avajilable

R N
to him, ‘Howévernhhe,prayed that incase he fails to get.
through the departmental authorities he will file a fres

the same relief as asked for in :this OA,

justice

h OA for
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4, In view of fhe above submission of the learned gounsel
for the applicant the OA is dismissed as withdrawn}butggiﬁj
dismissal will not stand in the way of the applicant to file
a fresh OA under Section 19 of the AT Act if his effertgs to

get the relief as asked in this OA fails through the departmental

channel,

s

S5 ‘The OA is ordered accordingly at the admission $tage itself,

No costs,

( R.RANGARAJAN )

Membex (Admn, )

Dated ¢ 17th July, 1996

(D ictated in Open Court)
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0.AR.ND,B30/96

Copy ta:

_1;

The Sectien DRirector,

All India Radia,

Dept., of Informationg and
Broadcasting,

Assembly Road, Hyderabad,

One copy to Mr.N.Ramesh Kumar, Advoasbe,CA ,Hyderabad.

. One copy to Mr.N.R.Devraj,5R.CGSC,CAT,Hyderabad.

" One copy to Library,CAT,Hyderabad.

. One duplicate copy .
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THE CENTRAL ADMINISTR-TIVZ TRISUNAL
T HYDERWGAD BENCH HYDZRUBAD

THZ HON'BLE '3HRI R.R4NGA L JAN: M{A )
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UA KD, /R.A/C.P.ND.
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VL Oen ,
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